


hendeaaaod of the District, considers that the Local Government 'debained 
peddinB should be moved to issue an order under section 3 
Order removal. Of 

in respect of any foreigner who is within the limits 
,of such Presidency town or of the jurisdiction of 
such Magistrate, he may report the case to the Local 
Government and at the same time issue a warrant 
for the apprehension of such foreigner. 

(2) Any officer issuing warrant under sub-sec- 
tion (I) may, in  his discretion, direct by endorsement 
on the warrant that if such foreigner executes a bond 
with or without sureties for his attendance at a 
specified place and time, the person to whom the 
warrant is directed shall take such security and 
release such foreigner from custody. 

(3) Any person executing a warrant under sub- 
section (1) may search for and apprehend the foreign- 
er named in such warrant ; and, subject to any. 
direction issued under sub-sec tion (2), shall forthwith 
cause such foreigner when 6pprehended to be pro- 
duced before the officer issuing the warrant. 

(4)  When a foreigner for whose apprehension a 
warrant has been issued under sub-section (2) is 
produced or appears before the officer issuing such 
warrant, such officer may direct him to be detained 
in custody pending the orders of the Local Govcrn- 
ment, or may release him on his executing a bond 
with or without sureties to appear a t  a specified 
place and time and thereafter if and when required 
until such orders are obtained. 

(5) Any officer who has, in accordance with the 
provisions of sub-section (4 ) ,  ordered a foreigner to 
be detained or released on his executing a bond shall 
forthwith report the fact to tlie Local Government. 
On the receipt of a report under this sub-soction the 
Local Government shall withotit delay either direct 
that the foreigner be discharged or make an brder 
for the removal of such foreigner in accordance With 
the provisions of seotion 3." 


